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By Hon'ble Mz, Adige
This is a review application bearing

N0.259/95 filed by the Lt, Governor,Delhi & another
on 2148495 praying for review of the judgment

dated 2,12794 in O,A.Nod 2443/89 Shri H,K.Katyal vsd
L.G.Delhi & another,

2, A petition for condonation of delay has been
filed, on the ground that the review application

was drafted twice but was misplaced by the Clerk of
the Advocate and could not be filed, In this petition

it has also been St\ated that the L.G, & another had
filed M.A.N0.834/95 praying for time for implemertation
of the judgment dated 2,12,94 and by Tribunalls order
dated 27.4,94 the time to implement those orders

was extended upto 2,7,95, |

3. It is manifest that the grounds urged for
condonation of delay are wholly inadequate and
unconvincing .If the L,G,Delhi & another had sought
time to implement the judgment dated 2712394, it is
all the more necessary that the judgment shouyld

have been implemented by nowg

4, A perusal of the contents of the review
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application also makes it asbundantly clear that
non2 of the grounds contained therein bring it
within the scope of Order 47Rule 1 CFC under which
alone any decision/judgment/order of the Tribunal

can be reviewed,

5., . This review application is therefoze

re jected,
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